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TO BE PUBLISHED INTHE GAZITTE OF II!NI')I;\ EXTRA
ORDINARY PART-H - SECTION 3, SUB-SECTION (ii)

Government ol Indii
Ministry of Finance
Department of Revenue
(Central Board of Direct l'axes)

New Dethi, the {oThJanuary, 1999.

NOTIFICATION
INCOME-TAX

S.0. (E) -- In exercise of the powers conferred by Section 295 of the
Income-tax Act, 1961 (41 ol 1961, the Cemral Bmmd ol Direct Taxes
hereby makes the following rule lurther (o amend | i the Income-tax Rule,
1962, namely,- :

I. (1) These rules may be called the lnunm LN (Z,g{ Amie hdmu;l)lluleq
1999;

(2) They shall come into force an their publication i the Official Gazette.

2. Inthe Income-tax Rules. 1962;

(a) in rule 18BBA, alter sub-rule (1), the 10|\nwm; shall be insérted,
namely,-



“(1A} The report of the audit of the accounts of an assessee which is.
required to be furnished under clause (i) of sub-seetion (2) of section
S8OHIIBA shall be in Form No I0CCAA” '

(b) in Appendix Il after form No. 10CTA, the following shali be
inserted, namely :-

CFORM NO. I0CCUA
|See rule T8BBRA(EA )|

Audit report under section SOHIIBA of the Income-tax Act, 1961
[/We have examined the balance sheet of Shiri

(name and address of assessee with Permanent Account Number) as at
veveneeny, @nd the profit and loss account lor the period ended on that day
which are in agreement with the books ol aecounts maintained al the head
office at e revssnmnengesss R and branches at

I am/ We are satisfied that Shri / M/s ... LT
has / have maintained separate accounts i respeet of the prolits and ‘gains
derived from the execution ol a housing roject awarded to the assessee on
the basis of global tender which is aided by the “World Bank.

I/'We certify that all expenses, wherever inearred. for the purposes of
the said business have been debhited to the prolis and loss account of the said
business and that expenses, il any, incuried ny the assessee which are
common to the said busines and ny other business of the assessee have been
apportioned on a reasonable basis and appropriate dehits have been made to
the profit and loss account of the said husiness. |

1/We have obtained ail the information ard explanations which to the
best of my/our knowledge and beliel were necessary for the purposes ol the
audit.  In my/our opinion. proper books ol account have been kept by the
head office and the branches in respect of the wloresaid business visited by



me/us so far as appears Irom my/out, (,\mnnmu(m ol books, and proper
returns adequate for the pruposes of audit have been u,cuved from branches
not visited by me/us sub;u,t to the comments given l‘lulow

In my/our opinion and to the best of my/our information” and
according to explantions given (o me/us, the said accounts give a true and
fair view -

(i}  In the casc ol the balance sheet. ol Lhc state ol atTairs of the
aforesaid business as at .............. and lf

(ii) in the case of the profit and loss account, ol the profit or loss

- of the aforesaid business ftor the acclounting year ending on

.............................

Signature
Accountant



Notes:

l. This report is to be given by :-

() a Chartered Accountant within the meaning of the Chartered
AccountantsAct, 1949 (38 ol 1949); o '

(ii) any person who. in telation to any State. is. by virtue of the

provisions in sub-section (2) ol section 226 ol the Comapnies Act, 1950 (I
of 1956) entitled to be appointed to act ar an auditor of companies
registered n that State. '

2. where any of the matter stated in thic report 1s answered in the
negative or with a qualitication, the reporl shall state the reason therefor.”
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The principal rules were published vide notification No. S.0. 969 (L)) dated
26.3.1962 and were last amended vide notilicition No. $.0. 173 (1) dated

& Ho v py d 1993,
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